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“Provided that while ordering the directions for
disposal of the cases in the department by way of
Standing Orders, the Minister-in-charge shall after
granting initial specific approval to
projects/Scheme/beneficiary for implementation of
Schemes/projects/programmes under all Centrally
Sponsored Schemes and Externally Aided Projects,
the cases relating to subsequent
sanctioning/releasing of funds under these Schemes
shall be disposed of at the level of Secretary of the
Department.”
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(Authoritative English Text of this Department Notification No. GAD-C-A(3)-1/2024
dated 03-10-2024 as required under clause (3) of article 348 of the Constitution of India).

Government of Himachal Pradesh
General Administration Department
(Confidential & Cabinet)

No. GAD-C-A(3)-1/2024 Dated Shimla-171002 03-10-2024

NOTIFICATION

In exercise of the powers conferred by clause (3) of article 166 of the
Constitution of India, the Governor, Himachal Pradesh, is pleased to make the following
rules further to amend the Rules of Business of the Government of Himachal Pradesh, 1971
framed vide Order No.5-1/71-GAD(CC) Dated 25" January, 1971, namely:-

Short title and 1. (1) These rules may be called the Rules of Business of the
Commencement Government of Himachal Pradesh (18th Amendment) Rules,
2024.
(2) These rules shall come into force from the date of publication
in the Rajpatra (e-Gazette), Himachal Pradesh.

Amendment of 2 In rule 26 of the Rules of Business of the Government of
Rule 26 Himachal Pradesh, 1971, the following new proviso shall be
added after existing proviso, namely:-

“Provided that while ordering the directions for disposal of
the cases in the department by way of Standing Orders, the
Minister-in-charge shall after granting initial specific
approval to projects/Scheme/beneficiary for implementation
of Schemes/projects/programmes under all Centrally
Sponsored Schemes and Externally Aided Projects, the cases
relating to subsequent sanctioning/releasing of funds under
these Schemes shall be disposed of at the level of Secretary of
the Department.”

By Order of the Governor,

Chief Secretary to the
Government of Himachal Pradesh.

Endst. No. GAD-C-A(3)-1/2024 Dated Shimla-171002 03-10-2024
Copy forwarded for information and necessary action to:-
1. All Administrative Secretaries to the Government of Himachal Pradesh, Shimla-2.
2. All Head of Department of Himachal Pradesh.
3. The Secretary to Governor, Himachal Pradesh Raj Bhawan Shimla-171002.
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The Secretary, H.P. Vidhan Sabha, Shimla-171004.

All the Deputy Commissioners of Himachal Pradesh.

The Addl.LR-Cum-Addl. Secy. Law (O) to the Government of H.P., Shimla-2.

The Private Secretaries to Chief Minister/All Ministers Himachal Pradesh, Shimla-
171002.

The Controller Printing and Stationary Department, Himachal Pradesh Shimla-9.
Guard file.

Joint Secretary(GAD) to the
Government of Himachal Pradesh.



